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NomwricaTioNs unoer Kemata Fme
Force Act anp Art INpia  Semvices
Acr
The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N
Mishra): Sir, on behalf of Shri Hathi,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 35 of the
Kerala Fire Force Act, 1062, read
with clause (c) (iv) of the Proclama-
tion dated the 24th March, 1065,
issued by the Vice-President dis-
charging the functions of the Presi-
dent, in relation to the State of

Kerala:—

(i) Notification S.R.O. No. 15564
published in Kerala Gazette
dated the 18th May, 1964,
containing rules in respect of
the members of the Kerala
Fire Service. [Placed in Lib-
rary. See No. LT-5007/65).

(ii) Notification G.O. (P) No. 181
published in Kerala Gazette
dated the 23rd February,
1965, containing rules in res-
pect of the members of the
Kerala  Fire Subordinate
Service. [Placed in Library.
See No. LT-5096/65].

copy of Notification No.

G.S.R. 1353 published in Gazette of

India dated the 23rd October, 1983

making a certain amendment to the

Indian Administrative Service (Pay)

Rules, 1854, under sub-section (2) of

section 3 of the All India Services

Act, 1851, [Placed in Library. See

No. LT-5008/65].

NoTiFicaTioNs UNpER Emercency Risxs
(Goops) INsumrAnce Act AND Emen-
cENcY Risks (Facromres) INsumance
AcT.

The Deputy Minister in the Minis-
try of Finance (S8hri Rameshwar
Sabu): Sir, on behalf of Shri B. R.
Bhagat, I beg to lay on the Table—

(1) a copy each of the following
Notifications under sub-section (@)
of section § of the Emergency Risks
{Goods) Insurance Act, 1082:—

(i) The Emergency

{Goods) Insurance

(2) a

Risks
(Third
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Amendment) Scheme, 1965,
published in Notification No.
5.0. 2013 in the Gazette of
India dated the 15th Septem-
ber, 1965. [Placed in Library.
See No. LT.5000/65]).

-

{iiy  The Emergency Risks
(Goods) Insurance (Fourth
Amendment) Scheme, 1965,

published in Notification No.
5.0. 3083 in the Gazette of
India dated the 28th Seplem-
ber, 1965. [Placed in Library,
See No. LT-5100/65].

fiiiy  The Emergency Risks
(Goods) Insurance (Fifth
A d t) Sch 1985,

published in Notification No.
S5.0. 8158 in the Gazette of
India dated the Tth October,
1965. [Placed in Library.
See No. LT-5101/685).

(2) a copy each of the following
niotifications under sub-section (7) of
section 3 of the Emergency Risks
(Factories) Insurance Act, 1062:—

(i} The Emergency Risks (Fac-
tories) Insurance (Third
Amendment) Scheme, 10665,
published in Notification No.
5.0. 2014 in the Gazette of
India dated the 15th Septem-
ber, 1985, [Placed in Lib.
rary. See No. LT-5102/85).

(ii) The Emergency Risks (Fac-
tories) Insurance (Fourth
Amendment) Scheme, 1965,
published in Notification No.
3094 in the Gazette of India
dated the 28th September,
1965. [Placed in Library. See
No. LT-5103/685].

The Emergency Risks (Fac-
tories) Insurance  (Fifth
Amendment) Scheme, 1965,
published in Notification No.
85.0. 3180 in the Gazette of
India dated the Tth October,
1065. [Placed in Library. See
No. LT-5104/85].
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